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SYNOPSIS

That the present application is being filed challenging the illegal permanent
concrete constructions made by the Private Respondent inside the Chilika
lake a designated RAMSAR site without any permission from the competent
authority and in violation of Coastal Regulation Zone (CRZ) Notification
2019. That by illegally constructing a permanent jetty and putting 0.15
million fisher folks lives into danger who lives in and around the Chilika
Lagoon.

LIST OF DATES
18/01/2019 Coastal Regulation Zone notification came into force.

25/03/2010 Applicant Union got Registered under Indian Trade
Unions Act 1926.

04/06/2022 Private Respondent got Coastal Regulation Zone (CRZ)
clearance from State Coastal Zone Management
Authority (SCZMA) for construction of floating jetty at
near Yatri Nivas, Satapada, Puri.

11/04/2025 Applicant union made representation to the District
Collector Khordha regarding the illegal constructions
being made by the Private Respondent

22/05/2025 Photographs taken by Applicant suggesting permanent
jetty constructions.

24/05/2025 News article published in vernacular odia newspaper
namely Pragatibadi.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

(Under Section 14, 15, 20 read with Section 18 of the National Green

Tribunal Act)

Original Application No------- OF 2025/EZ

IN THE MATTER OF:

MAA KALIJAEE MOTOR BOATWORKERS UNION, Represented

through it’s Secretary Bibhuti Behera, S/o- Lodukiswar Behera, aged about-

31 years, At/Po-Barakul, Aswari patina, Dist- Khordha, Pin-752030…

APPLICANT

VERSUS

1. State of Odisha, Represented through Additional Chief Secretary, Forest

and Environment Dept, Govt. of Odisha, Kharavela Bhawan, Bhubaneswar,

Odisha, 751001, Email: fesec.or@nic.in

2. Collector and District Magistrate Khordha, At/PO/Dist- Khordha Email-

dmkhordha@nic.in PIN-752069.

3. Tahasildar, Chilika, At/Po- Gangadharpur P.S:Banpur Via: Nachuni

Dist:Khordha PIN: 752034 (Odisha), Email- chilikatahasil@gmail.com

4. Chief Executive, Chilika Development Authority, Plot No- 493(P),

Palashpalli, Pokhariput Road, Bhubaneswar - 751020, Odisha, Email-

chilika@chilika.com

5. Member Secretary, State Coastal Zone Management Authority, At/Po-

1st Floor, Administrative Building, Regional Plant Resource Centre Campus

Nayapalli, Bhubaneswar- 751015, Odisha, Email- oczma1@gmai.com

mailto:fesec.or@nic.in
mailto:chilikatahasil@gmail.com
mailto:chilika@chilika.com
mailto:oczma1@gmai.com
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6. Member Secretary, Odisha State Pollution Control Board A/118, Unit-VII,

Nilakantha Nagar, Bhubaneswar, PIN-751012, Odisha, Email:

member.secy@ospcboard.org

7. Superintendent of Police, Khordha, At/Po- Office of Superintendent of

Police, Khordha, Email- spkda.orpol@nic.in

8. Member Secretary, State Wetland Authority cum Special Secretary Forest

Environment and Climate Change Department, Government Of Odisha,

Kharbela bhawan, Bhubaneswar, odisha, 751001 Email:

direnvodisha@gmail.com

9. Vikash Eco Resort Pvt. Ltd., Represented Through Mr. Gautam Agarwal

1-3/104, Acharya Vihar, Bhubaneswar-751013, email- N/A

..RESPONDENTS

I. The addresses of the Applicants are given above for the service of notices of

this Application.

II. The addresses of the Respondents are given above for the service of notices

of this Application. That the Respondent No 1, is a state government

department having the mandate for implementation Coastal Regulation Zone

(CRZ) Notification, Respondent No 2 is the District Collector having

obligation to enforce the Coastal Regulation Zone (herein after referred as

CRZ) provisions, Respondent No 3 is the Tahasildar having the custodian of

land records in question, Respondent No 4 is the authority to look after the

management of Chilika Lagoon, Respondent No 5 is the regulatory authority

having mandate to issue Coastal Regulation Zone (CRZ) clearances in case

of projects that sought permission and Respondent No 6 is the authority who

looks into the issue of Consent Administration under Water( prevention and

control of pollution ) Act 1974.

mailto:member.secy@ospcboard.org
mailto:spkda.orpol@nic.in
mailto:direnvodisha@gmail.com
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III. The Present Application Challenges the illegal and indiscriminate use of

Chilika Lagoon particularly at Gadadwara, Khordha within Coastal

Regulation Zone areas for construction of permanent and concrete

structure for the purpose of jetty, tourism activity in prohibitory and

regulated zone without obtaining approval from State Coastal Zone

Management Authority and in absence of Costal Regulation Zone

Clearance.

IV. That the construction activity with in Chilika Lake will be disaster to the

fragile ecology of the largest brackish water lake. The very act of

construction in an ecologically sensitive area is against the principle of

Sustainable Development, Precautionary Principle and Coastal Regulation

Zone Notification 2019, Wetland Management Rules 2010 and Supreme

Court orders in different occasions.

IT IS MOST RESPECTFULLY SHOWETH:

1. That the Applicant Society is a society registered under the Indian Trades

Union Act 1926. This Union is an association of traditional boat workers

and fishermen, who have been historically depending on Chilika Lake for

generations for their livelihood. The Govt. of Odisha also had earlier

granted these fishermen fishing right within Chilika and subsequently

suspended in 2017. Members of the applicant society are now depending on

boats for fishing and tourism. For a longtime these fishermen are also

demanding for construction of a jetty which is not considered by state Govt

on the contrary a company who is illegally constructing a jetty in the same

area where the association use to park their boats and no action has been

taken as on date by district administration and State Coastal Zone

Management Authority (herein after referred as SCZMA). Copy of the
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Trades Union Registration Certificate is annexed here unto as

ANNEXURE-1.

2. That the present application is being filed challenging the Construction of

Permanent Jetty for the operation of House Boat at Chilika by Vikash Eco

Resort Pvt. Ltd. That the photographs of the site in question also suggests

the Private Respondent is constructing concrete permanent structures inside

the Chilika Lake without any permission from the competent authorities.

Photographs of ongoing construction of concrete jetty dated 22/05/2025 is

annexed here unto as ANNEXURE-2.

3. That the present ongoing illegal construction of permanent structures with

in the wetland/water area is in violation of Sub Section (iv), (v) and (vi) of

Section 4 of the Wetlands (Conservation and Management) Rules, 2017.

Further the inaction of the authority in regard to the violations of Wetland

Rule in a prominent wetland like Chilika also suggests the non-functioning

of the authority limited to a sign board.

4. That the present application challenges the illegal construction of a concrete

permanent jetty by Vikash Eco Resort Pvt. Ltd. at Garadwar, Khordha

in Chilika lake without any approval from the State Coastal Zone

Management Authority (hereafter referred as SCZMA). Needless to state

that the site where the construction of the jetty is undergoing is falling

within CRZ III –A and CRZ IV-B category as per the CRZ map prepared

by ORSAC and Forest & Environment Dept. Government of Odisha. Copy

of the CRZ map of Chilika is annexed here unto as ANNEXURE-3

5. That the CRZ-III A refers to densely populated rural areas within the

Coastal Regulation Zone (CRZ) with a population density of 2161 or more

people per square kilometer, based on the 2011 Census. In these areas, a
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"No Development Zone" (NDZ) of 50 meters from the High Tide Line

(HTL) is established.

6. That the CRZ-IV B areas, according to the Coastal Regulation Zone (CRZ)

Notification, 2019, are defined as the water area and bed area between the

Low Tide Line (LTL) on the bank of a tidal-influenced water body to the

LTL on the opposite bank, extending from the mouth of the water body at

the sea up to the influence of tide (salinity of five parts per thousand during

the driest season.

7. It is further submitted that the District Magistrate is the Chairman of

District Level committee for enforcing and monitoring of CRZ

notification and to take action for violation of the same. In the present case

the District Magistrate Khordha is the authority to take cognizance of the

violation and take necessary action. However as of now, no action has been

taken by the District Magistrate against the Private Respondent for violating

the CRZ rules.

8. It is submitted that the Applicant society has already approached the

District Collector on dated 11/04/2025 requesting the collector to stop

construction work but unfortunately no action has been taken as on date.

Copy of the representation dated 11/04/2025 is annexed here unto as

ANNEXURE-4.

9. This issue of illegal construction is also covered by various newspapers and

electronic media on dated 24/05/2025, there was also protest against the

illegal construction on site but using the state machinery and police force

the Private Respondent silenced the protestors. Copy of the newspapers

clippings dated 24/05/2025 is annexed here unto as ANNEXURE-5.
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10.It is further submitted that in the year 2023 the company started

construction however due to strong protest the construction was put to hold

for a while and again started construction in the year 2025.

11.Further the proceedings of 37th Meeting of the Special Single Window

Clearance Committee for promotion and development of Tourism &

Industries related projects, held under the chairmanship of Addl. Chief

Secretary to Govt., Tourism Department on 30.07.2024 suggests that The

proposal of Houseboat at Gadadwar (Chilika), Khordha was in Item 7 of the

Agenda and the proposal includes 1 Deluxe houseboat having 10

bedrooms with attached toilets, 1 Ultra Luxury houseboat having 2

independent bedrooms with attached toilets, Restaurant, Dock

Gazebos, 10 Cottages, 2 Luxury Caravans, Bar & Cafeteria, Spa, Open

Air Theatre, Adventure Park etc. with a project cost of INR 14.67

Crore and the project proposal was approved in principle in the meeting.

Copy of the Proceeding with covering letter dated 02/08/2024 is annexed

here with as ANNEXURE-6

12.That the applicant also verified the SCZMA site and the Parivesh portal

wherein the applicant could find a CRZ clearance granted to this project

proponent on dated 04/06/2022 and the clearance was for a floating jetty in

Satapada area of Chilika in Puri district on the other side of Chilika

and not at the Present site that is in Garadwara in Khordha district. Copy

of the CRZ clearance granted to the Private Respondent is annexed here

unto as ANNEXURE-7.

13.The same Clearance letter says that the proposal was considered by the

Authority in the 41st meeting held on 18.05.2022 in the light of provisions

under Coastal Regulation Zone Notification, 2019 and CRZ Clearance for
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the project in Puri District was granted on 4/06/2025 with details of project

activities and a set of conditions as follows.

1. It is interalia noted that the proposal is for setting up of a floating jetty in

Chilika for operation of House Boat to enhance tourism activities in

chilika. The area selected for the project is near Yatri Nivas, Satapada.

Total project coast is Rs. 3.5 lakhs.

2. The length of the floating jetty is 100' with a width of 8'. The jetty will be

tied with a deck of size 12' x 20'. The size of the house boat is proposed to

be 94 feet long and 22ft. width and will be made up of steel body. There

will be 3 bed rooms with attached toilet, one suit room, lounge for 50

person capacity and kitchen. A maintenance yard for the boat is also

proposed in this project. The water depth required for the project is

minimum 900mm.

3. The boat shall be designed with Naval architect as per Kerala Inland

Vessels Act 2010/2015 considering the safety features to minimize the risk.

Boat will be in low height and wide to increase the stability. The other

structures include one STP Pump house, STP, One DG room, transformer

and one temporary rest room.

4. The waste water from the house boat will be pumped to the STP of 5

KLD for treatment and the treated water will be reused in the

plantation area. The solid waste mostly the domestic waste both

Biodegradable and Non degradable will be collected separately and

disposed in the Municipal bins.

5. The project accorded single window clearance from Dept. of Tourism

vide Letter No. 782/TSM-29/2020 Dt. 25.01.2021 and Permission from

Chilika Development Authority vide letter no. 1714/CDA Dt. 09.11.2021

on route clearance for operation of House Boat.
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6. As per CZR Map in 1:25000 the proposed project site falls in CRZ-IVB,

CRZ-III. The floating jetty falls on CRZ-IVB area. The STP Pump

house, DG room and transformer fall in CRZ-I11 (NDZ) area. The

sitting hall & STP are located outside the CRZ area. Geographical location

of light house site is 20° 47' 27.117" & 86° 56' 27.517"E.

7. The proposed activities are permissible under CRZ Notification, 2019 as

per Para 5.4 CRZ-IV (ii) (a) "foreshore facilities like ports, harbour, jetties,

wharves, quays, slipways, bridge, sealink and hover ports for coast guard

etc.Para 5.3-CRZ-III (ii) (c) " Construction of dispensaries, schools public

rain shelter, community toilets, bridges, roads, provisions of facilities for

water supply, drainage, sewerage, crematoria, cemeteries and electric sub-

station which are required for the local inhabitants may be permitted on a

case to case basis by Coastal Zone Management Authority" Para 5.3-CRZ-

III (ii) (d) "construction of Units or auxiliary there to for domestic sewage,

treatment and disposal with the prior approval of the concerned Pollution

Control Board or Committee".8. SCZMA discussed the proposal and

decided to grant CRZ clearance to the aforesaid project under the

provisions of CRZ Notification, 2019 with the following conditions :

a. Solid waste or sewage should not be discharge to the Chilika Lake in any

manner.

b. Regular monitoring of oil pollution should be done by the project

proponent. The Clearance is subject to strict compliance of the following

terms and conditions:

i. Adequate safeguard measures should be provided to deal with oil

spill and water pollution by the boats at the jetty area.

ii. It must be ensured that no waste including solid waste, trash fish,

other organic wastes if any, is released from the boats within the jetty
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during landing or berthing. Necessary arrangements would be

required to offload such as solid/organic wastes from boats for

planned disposal.

iii. It must be ensured that plastic containers and polythene bags should

not be disposed to the coastal water.

iv. Necessary precaution and design criteria should be used for

construction and operation keeping in view of the possible impact of

cyclone/tsunami on the structures.

v. A six-monthly monitoring report shall be submitted by the

project proponent to the OCZMA in respect of the stipulated terms

and conditions mentioned in the CRZ Clearance in hard and soft

copies on 1st June and 31st of December of each calendar year.

vi. The CRZ Clearance accorded to the projects shall be valid for a

period of seven years from the date of issue of the clearance order,

provided that the construction activities are completed and the

operation commence within the 7 years period.

vii. All other statutory clearances shall be obtained as applicable from the

respective competent Authority. viii. In case any change in scope of

the project, the project would require a prior consent from the

Authority.

A. GENERAL CONDITIONS:-

1. Appropriate measures must be taken while undertaking digging
activities to avoid any likely degradation of underground water
quality. The above conditions will be enforced inter-alia, under the
provisions of the Water (Prevention & Control of Pollution) Act,
1974, the Air (Prevention & Control of Pollution) Act, 1981 the
Environment (Protection) Act, 1986 and the Public Liability Insurance
Act, 1991, Wildlife (Protection)Act 1972 & Forest Conservation Act,
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1980 along with their amendments and rules made thereunder and also
any other orders passed by the Hon'ble Supreme Court of India/High
Court of Odisha and any other Court of Law relating to the subject
matter.
ii. The information that the project has been accorded CRZ
clearance shall be publicized in the local area by the project
proponent by way of advertisement in two newspapers and
clearance order shall be displayed on the notice board of the
Collector's office/local Municipality/local town planning
Authority / Gram Panchayat Office.
iii. OCZMA reserves the right to add additional safeguard measures /
conditions subsequently, if found necessary and to take action
including revoking of the CRZ Clearance.
iv. Failure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract action under the
relevant provisions of the Environment (Protection) Act, 1986.

14.It is surprise to find when the CRZ clearance for the project is meant for a

site in different area of Puri District but the Private Respondent is going

ahead forcibly in the present site without any CRZ clearance and without

any consultation with the local stakeholders primarily the fishermen group

and boat owners union.

15. It is further submitted that there has been no publication of CRZ Clearance

in two leading newspapers by way of an Advertisement and not displayed

in the Panchayat office for the project in Puri District as well as in Khurdha

District. And further applicant could not find any half yearly compliance

report from Parivesh Portal

16.It is further submitted that the Private Respondent which is already

operating a houseboat namely GARUDA a multi-room floating hotel, and

the house boat is providing facilities like a restaurant, bar, living room, and
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indoor games and is generating sewage of 5KLD and the untreated

sewage is disposed into Chilika Lake.

17.It is Needles to say that the in-principle approval in single wind clearance

committee of Tourism Department does not exempt the project from

obtaining other statutory permission like CRZ Clearance and Consent of the

State Pollution Control Board as the project involves generation of Sewage.

18.It is not out of place to mention here that, the Chilika itself is one of the

First RAMSAR site of the country declared in the year 1981 and is

protected under wetland management and conservation rule 2017. Chilika is

the largest blackish Asia’s largest brackish water lagoon and a Ramsar

wetland of international importance, recognized for its rich biodiversity,

including migratory birds and endangered species like Irrawaddy dolphins.

This is also one of the habitat of migratory birds , pathway for Central

Asian Flyway (CAF) hence considering the ecological sensitivity of

Chilika the construction of concrete jetty of length of 100m with a width of

8 meter is in blatant violation of CRZ Notification 2019 which requires

urgent intervention of this Hon’ble Tribunal.

19.That the water spread area of Chilika varies between 1165 to 900 sq.km

during the monsoon and summer respectively. A 32 km long, narrow, outer

channel connects the main lagoon to the Bay of Bengal, near the village

Motto. The mouth connecting the channel to the sea is close to the

Northeastern end of the lagoon.

20.That the Chilika Lake is a vital ecosystem and a significant economic and

cultural resource for Odisha and India. It is the largest brackish water

lagoon in India and a major wintering ground for migratory birds. The lake

supports a diverse range of flora and fauna, including endangered species,



14
and provides livelihoods to thousands of fishermen and any kind of

permanent construction will have a severe impact on the eco system.

21. It is not out of place to mention here that the Chilika Lake is a Biodiversity

Hotspot and crucial habitat for a wide variety of aquatic and terrestrial

species, including migratory birds, fish, dolphins, and rare species like the

Barkudia limbless skink, that the Chilika lake is also hosts a large number

of migratory birds that travel from as far as Siberia, Central Asia, and the

Himalayas, making it a significant area for avian conservation, hence any

kind of activity which will disturb the ecology of Chilika needs to be

checked.

22.It is further submitted that the Chilika lake also provides a direct fishing-

based livelihoods for a large number of people in the surrounding villages

and if the Private Respondent is not restrained from going ahead with the

illegal construction activities then the 0.15 million fisher folk who live in

and around the Chilika Lagoon will have to suffer a lot.

23.As per the Ramsar Convention, a wetland is defined as ‘areas of marsh, fen,

peat land or water, whether natural or artificial, permanent or temporary, with

water that is static or flowing, fresh, brackish or salt, including areas of marine

water the depth of which at low tides does not exceed six meters’. In addition,

to protect coherent sites, Article 2.1 of the Convention provides that ‘wetlands

may include riparian and coastal zones adjacent to the wetlands, and islands or

bodies of marine water deeper than six meters at low tide lying within the

wetlands.’

24. That the Wetlands are protected under the Wetlands (Conservation and

Management) Rules, 2017. Allocation of wetlands for any other purpose

constitutes a violation of statutory requirement under the Environment
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(Protection) Act, 1986 and the Wetlands (Conservation and Management)

Rules, 2017 in addition to running contrary to the Principle of Sustainable

Development, the Precautionary Principle, the Public Trust Doctrine and the

Eco-centric approach propounded by the Hon‟ble Supreme Court of India.

Receiving the excess water from Rushikulya River and flood water during rainy

season from the surrounding villages and. By changing the land use for

recreational purposes and altering the land use will seriously affect the purpose

it was serving.

25.It is widely recognized that Wetlands are among the most productive

ecosystems in the world, comparable to rain forests and coral reefs. An

immense variety of species of microbes, plants, insects, amphibians, reptiles,

birds, fish and mammals can be part of a wetland ecosystem. Climate,

landscape shape (topology), geology and the movement and abundance of water

help to determine the plants and animals that inhabit each wetland. The

complex, dynamic relationships among the organisms inhabiting the wetland

environment are called food webs. The future of humanity depends on

wetlands. Wetlands are some of the most important biodiversity areas in the

world. Many of the challenges of the future can be met through conserving and

sustainably using wetlands, such as food and water security, human health,

disaster risk reduction and climate change resilience. Wetlands can be thought

of as "biological supermarkets." They provide great volumes of food that attract

many animal species. These animals use wetlands for part of or all of their

lifecycle. The functions of a wetland and the values of these functions to

humans depend on a complex set of Relationships between the wetland and the

other ecosystems in the watershed. A watershed is a geographic area in which

water, sediments and dissolved materials drain from higher elevations to a

common low-lying outlet or basin a point on a larger stream, lake, underlying
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aquifer or estuary. Role in Mitigating Climate Change: Wetlands' microbes,

plants and wildlife are part of global cycles for water, nitrogen and sulfur. Thus

wetlands help to moderate global climate conditions

26. That MoEFCC vide letter dated 8th March 2022, addressing all the state

governments reiterated the need for Protection of Wetlands as per Rule 4 of the

Wetlands (Conservation and Management) Rules, 2017 and further highlighted

the Hon’ble Supreme Court Order dated 4th October 2017 in W.P. (C) No.

230 of 2001 has inter-alia, directed that,

“We make it clear and reiterate that in terms of our order dated 8th

February, 2017, around 2,01,503 wetlands that have been mapped by the

Union of India should continue to remain protected on the same

principles as were formulated in Rule 4 of the Wetlands (Conservation

and Management) Rules, 2010”.

2. The same has been communicated by this Ministry to all the States and

UTs in November, 2017. Hon’ble NGT has also reiterated the same in

various recent cases.

3. In view of above, it is once again clarified/reiterated that the 2,01,503

wetlands (>2.25 ha) as per the National Wetland Inventory and Assessment

(NWIA), 2011 should be protected as per Rule 4 of the Wetlands

(Conservation and Management) Rules, 2017. This protection is

irrespective of the applicability of/notification as per the said Rules”.

Grounds

a) That the present ongoing massive and indiscriminate use of Chilika land

and its CRZ areas for unauthorized construction in a fragile coastal

ecosystem is bad in law and against the spirit of precautionary principle and

sustainable development.
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b) That the District Magistrate has not taken any action against the illegal

construction even after representations made by the Applicant Union.

c) That the ongoing construction activity without having CRZ Clearance is

against the principle of Sustainable Development, Precautionary Principle

and Environment Protection Act 1986.

d) That going ahead with the construction without CRZ clearance will lead

to a situation of fait accompli which is not permissible in law

e) That construction in a wetland of international importance is in violation

of Wetland Management Rules 2010 and its subsequent amendments.

f) That the construction of permanent structures inside the Chilika lagoon

without any permission is bad in law.

LIMITATION

That there is a subsisting cause of action because of the ongoing

construction activities as evident from photograph dated 22/05/2025 in

absence of CRZ Clearance, hence the application is not barred by limitation.

PRAYER FOR INTERIM RELIEF

Direct the District Magistrate Khordha to Stay the ongoing construction

activity in Garadwara of Khordha District and direct the respondents for a

field level inquiry in presence of applicants till disposal of the main

application.

PRAYER

The applicant humbly prays the Hon‟ble Tribunal to issue following
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directions to the respondents considering the facts and grounds set out in

the application: -

I. Direct the District Magistrate Khordha to immediately stop

construction of jetty at Garadwara of Khordha District.

II. Direct the District Collector to demolish the concrete jetty and restore

the site in question to its original status.

III. Impose exemplary cost on the private respondent for violation of

CRZ rule and damaging the environment in terms of discharge of

untreated sewage to Chilika Lake.

IV. Direct the District Collector to start criminal prosecution under EP

Act for violation of Environment rule.

For this act of kindness the applicant shall ever remain grateful to

you

DATE-03/07/2025 APPLICANT THROUGH

PLACE-BHUBANESWAR ADVOCATE



TA JANMEJAYA RAUTRAY HUBANESWAR ON-862012 
BHU 

*GOVT 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

IGN 

EASTERN ZONE BENCH, KOLKATA 

IN THE MATTER OF: 

ORIGINAL APPLICATION NO. 

EXPIRY DÀXE 26/07/2027) 

MAA KALIJAEE MOTOR BOAT WORKERS UNION 

STATE OF ODISHA AND OTHERS 

I, Bibhuti Behera, S/o- Lodukiswar Behera, aged about-31 years, AVPo 

Barakul, Aswari patina, Dist- Khordha, Pin-752030, do hereby solemnly affirm, 
and declare as under: 

VERSUS 

Verified on this 

ODISH 

1. That I am the Secretary of the applicant organization in the above 
mentioned Original Application and I am fully conversant with the facts 
and circumstances of the case and therefore competent to swear this 

affidavit. 

2. That I have read over the contents of the accompanying Original 

Application and the same is true and correct and is drafted on my 

instruction. 

ldentifjgd P0R D3 
ANocaté 

AFFIDAVIT 0 3 JUL 2025 

VERIFICATION 

OF 2025 

Iie apOve named �eponenttst bemg 

duly identified br 

leconeills) 

APPLICANT 

09 Uday269 5....2.025 at Lha th 

Advocate, Bhúbaheswar. 

RESPONDENTS 

contents of the above affidavit are true and correct. No part ofit is false 
and nothing material has been concealed there from. 

Appears before me 

ataA.M./P.M. 
on oath the contents 

are true to the best of his I herT thei 

knowledge and bel.et 

ota 

Notary, ënukyeswg 

0¢Q,6t 

the 

Bbhuti Bhea 

apaaNENGia,eg�,66:6 

koTARY GoyT,9rb0sH* 
BHQBANESWAR 

REGD.N0-ON-85/2012 
Mob. No. 9337121279 

19



20

ANNEXURE-1



THAT THE BELOW ATTACHED PHOTOGRAPH DATED 22/05/2025 SUGGESTS THE PRIVATE
RESPONDENT HAS ILLEGALLY CONSTRUCTED PERMANENT JETTEY WITHOUT ANY PERMISSION.

THAT THE BELOW ATTACHED PHOTOGRAPH DATED 22/05/2025 SUGGESTS THE PRIVATE
RESPONDENT HAS ILLEGALLY CONSTRUCTED PERMANENT JETTEY WITHOUT ANY PERMISSION
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ANNEXURE-2



THAT THE BELOW ATTACHED PHOTOGRAPHS DATED 22/05/2025 SUGGESTS THE PRIVATE
RESPONDENT HAS ILLEGALLY CONSTRUCTED PERMANENT JETTEY WITHOUT ANY PERMISSION
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THAT THE BELOW ATTACHED PHOTOGRAPHS DATED 22/05/2025 SUGGESTS THE PRIVATE
RESPONDENT HAS ILLEGALLY CONSTRUCTED PERMANENT JETTEY WITHOUT ANY PERMISSION
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ANNEXURE-4



ENGLISH TRANSLATION OF REPRESENTATION DATED 11/04/2025

Sub:- Regarding illegal Jetty Construction in Chilika

Sir,

Greetings from Maa Kalijaee Motor Boat workers Union. We the

undersigns wants to draw your kind attention that one Private Company namely

Vikash (Garuda ) is illegally constructing a Jetty in the banks of Chilika. That

the construction will have a diverse impact on the aquatic life of Chilika and it

is further submitted that in the Chilika only the Fishermen have right over the

Chilika. We were unable to get the information that who gave the Private

Company to start construction when the matter is before Hon’ble High Court.

That we have prayed before the District Administration to construct a Jetty for
the fishermen community however as on date the District administration has not
taken any action against our prayer on the contrary on the contrary Private
companies are trying to illegally occupy the Chilika lake. For which our life and
livelihood is in danger. On last 10th February the Chilika Tahasildar, Sub
Collector, and CDA authorities were invited us for a meeting but no action has
been taken as on date.

Therefore we request you to look into the matter and stop the illegal
construction work and solve the problem.

Yours faithfully

President Maa Kalijaee Motor Boat
workers Union
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ANNEXURE-5



ENGLISH TRANSLATION OF NEWS PUBLISHED IN ODIA NEWS PAPER PRAGATIVADI ON DATED
24/05/2025
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NEWS PUBLISHED IN ODIA NEWSPAPER NAMELY ANUPAM BHARAT ON DATED 24/05/2025

ENGLISH TRANSLATION OF NEWS PUBLISHED IN ODIA NEWSPAPER NAMELY ANUPAM BHARAT ON
DATED 24/05/2025
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PROTEST AGAINST JETTY CONSTRUCTION BY VIKASH (GARUDA)
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No 

BEFORE THE NATIONAL GREEN TRIBUNAL 

Original Application No. 
In re: 

1018/23. 

MAA KALIJAEE MOTOR BOAT WORKERS UNION... 
Versus 

of 2025 

STATE OF ODISHA AND OTHERS 

KNOW ALL to whom these present shall come I, Bibhuti Behera, S/o- Lodukiswar Behera, aged 
about-31 years, At/Po-Barakul, Aswari patina, Dist- Khordha, Pin-752030, Secretary of the applicant 
organisation in the above mentioned case , do hereby appoint (herein after called the advocate/s) to 
be my/our Advocate in the above noted case authorized him -Sankar Prasad Pani, Advocates, Plot 

2132/4814 B, Nageswartangi, Bhubaneswar, 751002,Mob-no.9437279278, Email 
sankarprasadpani@gmail.com Enrollment no. 0-785/07 and Ashutosh Padhy, Enrollment no. O 

APPLICANT 

RESPONDENTS 

To act, appear and plead in the above-noted case in this Court or in any other Court in which the 

same may be tried or heard and also in the appellate Court including High Court subject to payment 
of fees separately for each Court by me/ us. To sign, file verify and present pleadings, appeals cross 
objections or petitions for execution review, revision, withdrawal, compromise or other petitions or 
affidavits or other documents as may be deemed necessary or proper for the prosecution of the said 
case in all its stages. To file and take back documents to admit and/or deny the documents of 
opposite party. 
To withdraw or compromise the said case or submit to arbitration any differences or disputes that 
may arise touching or in any manner relating to the said case. To take execution proceedings. The 
deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all other acts 
and things which may be necessary to be done for the progress and in the course of the prosecution 
of the said case. To appoint and instruct any other Legal Practioner, authorizing him to exercise the 
power and authority hereby conferred upon the Advocate whenever he may think it to do so and to 
sign the Power of Attorney on our behalf. 
And VWe the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his 
substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes. 
And /We undertake that I / we or my lour duly authorized agent would appear in the Court on all 
hearings and will inform the Advocates for appearance when the case is called. 
And I /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the 
result of the said case. The adjournment costs whenever ordered by the Court shall be of the 
Advocate, which he shall receive and retain himself. 

day of 

And I /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by 
me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the 
prosecution of the said case until the same is paid up. The fee settled is only for the above case and 
above Court. I/We hereby agree that once the fee is paid. I /we will not be entitled for the refund of 
the same in any case whatsoever. If the case lasts for more than three years, the advocate shall be 
entitled for additional fee equivalent to half of the agreed fee for every addition three years or part 
thereof. 

IN WITNESS WHEREOF IWe do hereunto set my /our hand to these presents the contents of which 
have been understood by me/us on this 3 
Accepted subject to the terms of fees. 

2025. 

X Bibhet Behexa 
Client EPONGa 
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